FIR No. 84/14

PS: Darya Ganj

LU/s: 302/307/174-A/201/34 TPC
Ashraf Vs. State

18.06.2020

Present; Sh. Virender Singh, Ld. Addl, PP for State. (Through V/C).
Ld. Counsel for applicant/accused Ashraf. (Through V/C).

This is an application u/s 439 CrPC on behalf of applicant/accused
Ashraf, seeking interim bail on the ground of illness of his mother. Reply filed by 10
after verification of the medical documents of applicant's mother that she is under
treatment for the diseases mentioned in the medical prescription dated 07.05.2020 at
Fatima Clinic, Darya Ganj, Delhi.

Ld. Counsel for applicant submits that applicant is not involved in any
other case and he has been falsely implicated in this case. He also submits that
applicant’s mother is not well and she is under treatment for various illness mentioned
in the prescription dated 07.05.2020. He submits that applicant is in JC since
November-2014 and presently the case matth&stHgEQfﬂnaIatgumems whiﬂ_‘l _due o
the pandemic disease of Covid-19 is going to take time for final decision.

Ld. APP strongly oppose the bail application as he submits that there are
serious allegations of murder against ﬂ'_lﬁ appilt‘ﬂnt ’ﬂnﬂthtﬂast is &tthe ﬂnalatageand
there all chances that if applicant is admitted on bail, he may jump the same.

In pursuanr:e of order dated 08.306. Eﬂﬂﬂ, Jail ﬁuﬁermtendent has filed

-:anr:__e--m;he year 2017 ancl then in thﬂ Eﬂl&_é___
1 have c@ns:deretl the arguments addressed by both the parties and
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20.10.2014. The charge u/s 174-A IPC, apart from other charges u/s 302/34 1PC, is
also framed against the applicant. |

The applicant is seeking interim bail on the ground of illness of his
mother. The perusal of the medical preseription slip/certificate dated 07.05.2020 of
applicant's mother shows that she is suffering from heavy bleeding from Uturess,
weakness, pain in abdomen and chest, diabetes and high blood pressure. The medical
prescription/certificate of applicant's mother nowhere shows that she needs any
immediate care. Keeping in mind the conduct of the applicant that he was earlier
declared proclaimed offender due to which the trial of the case got stalled and now the
case is at the stage of final arguments, the possibility of absconding of the applicant
cannot be ruled out, further considering the seriousness of the offence, no ground for
interim bail is made out. Hence, the present application is he_reb_jy.g_ dismissed.

Copy of this order be given dasti to the applicant.

Put up for final arguments on 30.06.2020.

Ahlmad is directed to inform the counsels about the date of
30.06.2020, for final arguments. Counsels are at liberty to file written arguments
in PDF Form on the official e-mail ID of this court
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(Charu Aggarwal)

* ASJ-02/Central

= “Tis Hazari/Delhi
18.06.2020




FIR No. 209/17

ps: Karol Bagh o
U/s: 380;’395;‘39?}482{452} 120-B/34 IPC

Narender @ Sunny Vs. State
18.06.2020
Present:  Sh. Virender Singh, Ld. Addl, PP for State. (Through V/C).
None for applicant/accused.

‘ﬁd& E,;dg;damd 15062{}20, the Zpres;ent.applicatinn was ordered
(o be sent to the cotirt of Ms. Neelofar Abida Parveen, Ld. ASJ, Central, however,
inadvertently the present application has been put up before this court by the
Filing Gﬁﬁtﬂﬂ
‘The trial of the chse: is stated to be pending in the court of Ms.
Parveen, Ld. ASJ, Central. Let the present application be put up
the court of Ms. Neelofar Abida Parveen, Ld.

£ 9020 at 11:00 AM. .
8"‘@. .

(Charu Aggarwal)
ASJ-02/Central
Tis Hazari/Delhi
18.06.2020








































